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No. 21-HLA of 2015/90.— Indira Gandhi University, Meerpur (Amendment and
Validation) Bill,2015, is hereby published for general information under proviso to Rule 128 of
the Rules of Procedure and Conduct of Businessin the Haryana Legislative Assembly :—

Bill No. 21- HLA of 2015.

INDIRA GANDHI UNIVERSITY, MEERPUR
(AMENDMENT AND VALIDATION)
BILL, 2015

A
BILL
further to amend Indira Gandhi University, Meerpur, Act, 2013.

Be it enacted by the Legislature of the State of Haryana in the Sixty-sixth Y ear of the Republic of

India as follows.—

1 This Act may be called Indira Gandhi University, Meerpur (Amendment and Validation)

Act, 2015.

2. Sub-section (2) of section 1 of Indira Gandhi University, Meerpur, Act, 2013 (hereinafter

:aled the principal Act), shall be omitted.

Short title.

Amendment of
Section 1 of Haryana
Act 29 of 2013.

3. Notwithstanding notification under sub-section (2) of section 1 of the principal Act having Validation.

not been issued, anything done or any action taken or purported to have been done or taken during the
period commencing from the 26th November, 2013 under the provisions of the principal Act to the
commencement of this amending Act, shall, for al purposes, be deemed to be, and to have always been
done and taken in accordance with law and shall not be called in question before any court of law on this

ground.
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STATEMENT OF OBJECTSAND REASONS

Since there has already been awell established Post Graduate Regional Centre of MDU, Rohtak functioning
at Meerpur with al the requirement of adequate land, building, staff, budget provision and sufficient number of
Post-Graduate courses, the State Government upgraded this Regional Centre as Indira Gandhi University, Meerpur
by enacting the Indira Gandhi University, Meerpur Act, 2013.

However in the Principal Act, the provisions for validation could not be included. Hence the validation
clause has to be incorporated in the Act, and this Act may be caled Indira Gandhi University, Meerpur
(Amendment and Validation) Act, 2015. The proposed provisions are necessary for the smooth functioning of the
University.

Hence, this Bill.
RAM BILAS SHARMA,
Education Minister,
Haryana.
Chandigarh: RAJENDER KUMAR NANDAL,

The 30th November, 2015. Secretary.
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